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RA-21/92 in 0A-1735/91, RA-48/92 in OA-461/91,
0R-1735/91, 0A-235/92 and BA-323/92

As a result of dieselisation of rail traction in
Trivandrum and Palghat Divisiong the staff working on the
steam loco staff became surplus., This Tribunal hés been
approached through a number of applications by different
categories of steem surplus staff who had besn affected by
the process of ultimate absorption of the surplus staff as

oonk

Diesel Assistants and, other posts. One category of appli-
sk [~

cants cavers those who had besn identified as Steam Surplus

and had bgen redeployed and absorbed in various other posts.,
Those who could not be redeployeq_and vere left behind as
the’Stéam Surplus Staff were later being seﬁt for diesel
conveféion course for ultimate absorption as Diesel Assis-

tants. At this juncture, those Steam Surplus Staff who had

'already been redeployed but were senior to those who had

been sent for dissel coﬁversion course felt aggrieved and
moved this Tribunal in DA-633/91 and similar applications
praying that they should have been given prefasrence over
their junibrs for being sent fﬁr diesel caonversion course.
Their griévancé'uaé that théir juniors by'being sent to
the diesei conversion course were likely steal a-marph
over them on their appointment as Diesel Assistants uhile
the applicants'uould bé‘stagnating against posts in uhich
they have bsen absorbed which according to them, were of
infefior category. Lack of adequate number of vacanciés
of Diesel Assistants in these Divisions as also limitation

in the number of seats svailable in the Diesel Training
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- recruitment. They approached this Tribunal In
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course posed .difficulties for the Railways in

meeting the competing demands of the steam surplus

staff. Uhile so, it appears that the Railuays uant;

!
in Por direct recruitment for the posts of Diesal E
’ |

Assistants to be Pilled up in the Palghat and

Trivandrum Divisions, A merit list was prepared which
[ -

was divided into a pansl for the Trivandrum Division
: : |
and another for the Pa;?hat Oivision. When those
“ were included in the panel for Palghat Dn.,"
who/were #82 sent for diesel training, other direct

a
recruits uho had ranked higher than they and wers

allotted to the Trivandrum Division but not sent

for training moved this Tribunal 0A-1735/91. This

Tribunal thought that the allocation of candidates
. mndovndwgiMww&vD&mLVh&ﬁMg
betwesen two Divisions,ag?;ignoring the combined

Vmwbﬁg
maritAin the select list,uould be unfair and there-

n-
I

fpre ;hpsa who are ﬁigher_églﬁhg T?ﬁifp;fﬁﬁ should
be sent fpr diesel'training first without considera-=
tion of thgir éllocatipn to Trivandrum or Palghat
Division. Yet a third category of applicants befoms
us comprised regular Diesel Assistants of Palghat
Division who had been registered for their request
transfer to Trivandrum Division but who g%? not
given priority for absorption as Diesel Assistants

in the Trivandrum Division becauss of t%ﬁ direct

0A-461/91 praying that they should be given priority

over the direct recruits against the vacancies in
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tha Trivandrum Division.

2 The Ryiluay authorities have been expressing

their difficulty in implemanting the various final and

interim ordsrs of the Tfibunal on the three categories of
applications. They approached this Tribunal in RA-21/92

in DA-1735/91 and RA-48/92 in 0&-461/91.A Their contentiaon
has been that the number of posts of Jiesel Assistants in
Palghat Division is far less than the aspirants for the
pos%iof Diesel Assigtants and it may be difficult for tﬁem
to accommodate all the applicants and those who are simi-
larly circumstanced,in the diesel conversion training.

It was also mentioned.by Smt Sumathi Dandapani, the learnsad

counsel for the Railways that once those surplus staff who

- had alreédy'been redeployed and absorbed elseuvhere are

Sov Shsavplion on Diwd Rss'\a\fw&?, . v
sent for training, the sfforts put in for their redeploymenmt
~
and absorption will go weste and it will be difficult to
umnabsoybed ’
absorb the remaining steam surplus staff. To this, it
- N

‘Uas clarifiad to her that sven if the senior steam surplus

staff who had been redeployed are absorbed as Diasel Assis-
tants on the basis of their seniority, their juniors who
could not be redeployed so far but were proposed to be

as Diesel Assistants, could still be absorbad
absorbed/against the posts which would be relsased by

their seniors who had been redeployed earlier but proposed

to be absorbed as Diesel Assistants.
3. The applicants in OA-257/90 also moved this

Tribur 2l in a Contempt Petition for non-implementation

of the orders of thisTribunal,




4, In order to resplve the difficulties

expressed by the Railuay authorities in implemen-

ting the various orders passed by this Tribunal,
we heard all the appli;ations RA-21/92 invDA-1735[
91, RA-48/92 in 0A-461/91, 0A-1735/91, OR-235/92 |
‘ . t
and 0A-323/92 today. The learned counsel for the %
Railuay;vShri Tyagarajan during the last hearing |
was fair snough to recogniss the need to provide
reliefs claimed by the applicants befors this Tri-
bunal and obtained by some of them through our
_ordars as also the practical difficultiss qhich
the Railways have bsen facing about the absorption
of the surplus steam staff on one hand, tﬁa expec-
tation of the selected direct recruits and of the
Diesel Assistants of Palghat Division for transfer
to.Trivand;um inision on the ;ther hand. After &

defalld M%WMWV: odnomced b}j
general discoeeion amengst Shri MC Cherian, Mrs
R 6

Dandapani, Mr P Sivan Pillai and Mr K Prabhakaran |

and Shri Tyagarajan, the learned counsel represen-
- ting the rival pgrties, there was a’'general consen-
sus tﬁaf in orde£ to resolvé the practical diffi-
culties in implemanting‘thevvarious‘ordars passed
by this Tribunal and to avoid futuré lifigation,
a scheme of priority of apppintments as Diesal
Assistants 15 Trivandrum and Palgh;t Divisionscould

A

be drawn up in the spirit in uhich this Tribunal

has disposed of a number of applications but without
i
1

;
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violating as far as possibls the orders and instructions
and policy decisions of the Railuay Board. A draft scheme
was placed before us by Shri Tyagarajan with copies to
other learned counsel concerneds This was further dis-
cussed and modified. A general consensus emerged ﬁhat

the scheme as delineated below would under the circum-
atances be the most reasonable, equitable and practical.
The bread outline of the scheme as agreed to by all the
pafties is as belowu:

"Scheme of Priorities of absorption as Diesel
Assistants in Palghat and Trivandrum Divisions

"1, Steam surplus staff of Palghat Division
and Trivandrum Division in whose favour final
orders have been passed by this Hon'blé.Tribunal
and cth;r steam surplus staff uhether redeployed
or otherwise and whose applications are pending
before this Hon'ble Tribuﬁal and the remaining
steam surplus staff who éatisfy the conditions
preécribed by the Raiiuay Board in their circu-
lar letter dated 156.3.90 and who have not
approached the'Hon'bla Tribunal will be saqt
fnr'diesel conversion training course in a phased
manner from the ﬁéxt course onwards in the order
of their seniority for eventual absorptioh as
'Diesel Assistants in the order of their inter-se
seniority. The steam surplus staff who have not

approached this Hon'ble Tribumal will have to

express their option for being sent for such

-l



 Tribunal in OA-461/91 as and when vacan-

-g,_ - ,

training within a period of four weeks
from the date the Administration calls
fPor their option which will notAbe later
than 31.7.92. 4Subject to thes final orde:s'l
already passed by, tbia‘Tribunal so far,
the requirement of Pulfilling the condi-

tions prescribed by the Railway Board

in their circular letter dated 15.3.90
for purposesvdf being sent for diesel

conversion training is applicable to

those steam surplus staff who have not
yet been sent for training or who have
not obtained any final order from this

Hon'blse TribunélQ

11. The Diesel Assistangé of Palghat

Division who have registafed for transfer

to Trivandrum Division upto 3.3.90 will

be appointédlialTfiQébdruﬁ>bivisidn in

pursuance of the orders of’tﬁa Hon'ble
: manner

cigs arise in a phased/after priority 1

p .

is exhausted.

I1I. The candidates recommended by
the Railway Regruitment Board, Trivandrum
in pursvance of thg £mploymant Notice No.
1/90 published on 3.3.90 will uve sent

for training after training in Priority
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I is exhausted in Palghat Division and
Priority I and II are exhausted in Trivand-

rum Division strictly in the order of their

merit position in the combined list and

their absorption as Diessel Assistants will
be considered strictly in their merit order
as and when vacancies arise after exhausting

the priorities I and II against vacancies

in Trivandrum Division and Priority I in

Palghat Division ementhough some of the
candidates in the lower order of marit have
already completed training and awaiting

absorption. Those directly recruited candi-

whe have
dateshglraady completed training will be
-

discharged and their cases will be consi-

dered in their turn subject to availability

of the vacancies.

“IV.  In vieuw of the lesser number of

vacancies as Diessl Assistants being avai-
lable due to large number of steam surplus

staff in Palghat and Trivardrum Oivisions

and yithout treating it as forming a prece-

" dent, the candidates recommended by the

Railway Recruitment Board, Trivandrum, in
pursuance to Employment Notice No.1/90 will

be considered for training and absorption

"o
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in the aforesaid applications agreed that the

..%..
against vacancies of Diessl/Elactrical
Rssistants in any othef Division as the
Administfation may ﬁeem'Fit as a one time
measure fﬁr filling up.the vécanciea as |
on 1.7.92 iﬁ the strict order of the
combined merit list subject to the can-
didate giving his conssnt for such
appointment in ahonther Division after
euccessfui completion of‘the training.
Those‘Qho are thus appointed in any
othér Division will have no right to
claim to go to Trivandfum/Palghat
Divisions excépt‘by following the

normal procedure for interdivisional |

transfer.”

The learnsd counsel for all the parties

L

DAs and RAs pending before the Tribunal can be

disposed of in terms of the aforesaid scheme. |

6{
0A-1735/91, RA-48/92 in DA-461/91, OA-1735/91,
OA-ZBS/Q{ ana 0A-323/92 stand ;isposad of on
the lines of the aforesaid scheme. Us direct
,tha_B;iluay Adminigtration tb implemant the
scﬁéﬁa in the manner ihdicated.above Qithout

delay.

Accordingly, we direct that RA-21/92 in
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7. We want to express our appreciation for ths
valuable asssistance and cooperation extended by Shri
Tyagarajan, Mrs Sumathi Dandapani, Shri MC Cherian,
Shri P Sivan Pillai, Shri Tomy Sebastian and Shri

K Prabhakaraen, which Pacilitated formulation of the
'Scheme and dispcsal of the abplications befors us on
that basis. We hope that this will put a qui?tus to

further litigation in the matter.

8. A copy of this order be made available to

the lsarned counsel Por all the partiss,

A
o Ssd — : o sel
( AV HARIDASAN ) (5P MUKERJI)
JUDICIAL MEMBER VICE CHAIRMAN
13-7-1952
CERTIFIED TRUE COPY .
Date .5 ..-..f......:..,!,,,,,,m,,,,._
Deputy Reglstrar 4

=

v e oo i ey ¢ 4t we ns

DR ORI SR EE SRR



